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BEFORETHEHON’BLESUPREMECOURTOFINDIA,

ATNEW DELHI

WRITPETITION(C) OF2019

PUBLICINTERESTLITIGATION

IntheMatterof;

PawanPrakashPathak ...Petitioner

Versus

UnionofIndia&ors ...Respondents

SYNOPSISANDLISTOFDATE&EVENTS

Educationisperhapssociety’smostcriticalresponsibility.

Educationalinstitutionsimpartknowledgetostudents,lay

emphasisontheirphysicalwell-beingandpreparethem for

social challenges. But unfortunately,many educational

institutions and teachers are notyetfully equipped to

understandthementalhealthissuesofstudents. 

Psychologicalconcernsinchildrenareontherise,especially

behaviouralissues and suicides.12 percentofIndian

studentsbetweentheageof4and16sufferfrom psychiatric

disordersand20percentshow signsofmentaldisorders,

outofwhich2-5percenthaveseriousconcernslikeautism

orbi-polardisorder.Shockingly,everyonehourastudent

commitssuicideinIndia. 

Suicidesarepreventable.Thereareanumberofmeasures

thatcanbetakenatpopulation,sub-populationandindividual

levelstopreventsuicideandsuicideattempts.Theseinclude:

1.Reducingaccesstothemeansofsuicide(e.g.pesticides,

firearms,certainmedications).

2.Reportingbymediainaresponsibleway.

3.Introducingalcoholpoliciestoreducetheharmfuluseof
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alcohol.

4.Earlyidentification,treatment,and careofpeoplewith

mentalandsubstanceusedisorders,chronicpainandacute

emotionaldistress.

5. Training of non-specialized health workers in the

assessmentandmanagementofsuicidalbehaviour.

6.Follow-up care forpeople who attempted suicide and

provisionofcommunitysupport.

Thatthereisnolaw orrulesandregulationsgoverningthe

privatecoachinginstitutesandwiththegrowthatalarming

rateinprivatecoachinginstitutestherearereportedincidents

were no building bye-laws or local safety laws and

precautionswerekeptinmindandclassesarebeingrunned

asanprofiteeringbunniesunitinviolationofthefundamental

rightofthestudents.

24.05.2019-Suratfiretragedyatcoachinginstituteclaiming22

lifeofthestudents.

Hencetheinstantwritpetition.
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PUBLICINTERESTLITIGATION

IntheMatterof;

PawanPrakashPathak

S/oChandraPrakashPathak

R/o2311stfloor,Ashram

NewDelhi-110014

...Petitioner

Versus

1.UnionofIndia

ThroughSecretary,

MinistryofHumanResourceandDevelopment,

LalBahadurSastriSmriti,MaulanaAzadRd,

BalBhawan,ManSinghRoadArea,

NewDelhi,Delhi110001

2.MinsitryofHousingandurbanAffairs

ThroughSecretary,

NirmanBhawa,NewDelhi-01 ...Respondents

PETITION UNDERARTICLE32OFTHECONSTITUTION

OFINDIAFORISSUANCEOFAWRITINTHENATUREOF

MANDAMUSORANYOTHERAPPROPRIATEWRITFOR

ISSUINGDIRECTIONS,ORDERSORTOFRAMEAPOLICY

TOREGULATECOACHINGINSTITUTESINTHEINTREST

OFSTUDENTS.

To

The Hon’ble ChiefJustice OF India and His Lordship's

CompanionJusticesoftheHon’bleSupremeCourtofIndia.
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TheHumblepetitionofthePetitionerabovenamed.

MOSTRESPECTFULLYSHEWETH:

1.The presentWritPetition underArticle 32 ofthe

ConstitutionofIndiaisbeingfiledbythePetitionerto

enforcefundamentalrightsofthestudent’satlarge

taking coaching classes for schoolcurriculums,

entranceexams,Professionalcourses,andotherpre-

examinationcoachingforgovt.orprivatejobs.Also,to

regulate the coaching institutes in reference of

advertisements,exorbitantfees charged from the

students,teacher-studentratio in classrooms,and

infrastructureoftheinstitute.Thatthepetitionerisa

law abiding citizen ofthis country and filling the

instantwritpetition forthe issuance ofa writof

mandamus of any other appropriate writ to

respondenttoframeguidelinesorpolicytoregulate

the pvt. coaching institutes or pass any other

appropriateguidelinesorconstitutecommitteetolook

intotheinstantissuekeepinginmindtherecentfire

tragedyoccurredatTakshashilaArcadeinSuraton

24.05.2019where22studentsdiedinthedevastating

fire that engulfed the four storey building at

Gandhinagar,Surat.

1A.Thatthe petitionerhas notmade anysimilar

representationofthisnaturebeforeanycourt,tribunal

oranystateinstrumentalities.

1B.Thatpetitionerhasnotfilledanyotherpetition

seekingsimilarreliefeitherbeforethisHon’bleCourt

oranyotherCourtortribunal.

1C.ThatthereisnoCivil,criminalorrevenuelitigation,

involvingthepetitioner,whichhasorcouldhavea

legalnexuswiththeissuesinvolvedinthisPILnor
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withanyotherpendinglitigation.

1D.ThatthereisnopersonalinterestinfillingthisPIL

anditisbonafideandinlargepublicinterestsothat

thestudentscanundertaketherequisitetrainingfrom

thequalifiedteacher,andundertheaptcircumstances

inordertoachievethedesiredknowledge.Hencethe

instantPIL.

ARRAYOFPARTY;

2.ThePetitionerisacitizenofIndia,practicingAdvocate

enrolledwithDelhiBarCouncil,withannualincomeof

aboutRs.2,50,000/-perannum,R/o 231 1st floor,

Ashram,New Delhi-14 The emailaddress ofthe

Petitionerisjqdelhi@gmail.com andmobileno.+91-

8600545332.A truecopyoftheProvisionalIdentity

CardissuedbythegovernmentofIndiaisattached

herewithatpageNo.whichisaselfattestedandtrue

copy.

FACTSOFTHECASE:

3.Thattheeducationhasbeendefinedbyvariousscholarsin

theirownwordsofwisdom andgoodsenseofunderstanding;

“Educationistheprocessoftrainingmantofullhisaim by

exercisingall thefacultiestothefullestextentasamember

ofsociety”-Socrates

"Educationmeansthebringingoutoftheideasofuniversal

validitywhicharelatentinthemindofeveryman"-According

toJohnDewey

“Education is a process ofliving through,a continuous

reconstructionof experiences”.

4.That the education serves as the backbone for the

developmentofnations.The countries with the effective



impressiveneedoriented,saleableand effectivesystem of

educationcomesouttobe theleadersoftheworld,both

sociallyandeconomically.'itistheonlyeducationwhichcan

turnaburdenofpopulationintoproductivehumanresource”.

5. Thatthecoachingclassesseem toberunningaparallel

education system and itwon’tbewrong to sayabovepar

excellenceincomparisonwithgovernmentschools,butthe

issue is that these organizations are not governed or

regularizedbythestatesthroughlaworanystatuteexceptfew

stateslikeBihar.Ifregularizedbythegovernment,theywillhave

tofallinlineasfarascertainbasicfacilities,feeschargedand

facultyenlistedareconcerned.

There willbe initialresistance to allthe new regulations,

curtailingthefreedom thatcoachingclassesareusedtoupto

thepresentbutaftertheinitialteethingtroubles,thepetitioner

isofview thatregularizationofcoachingclasseswillcreatea

betterscenarioforthestudents,theirparentsandthethose

whorunthecoachingclasses.

6.ThattheCoaching isaform ofdevelopmentinwhichaperson

called a coach supports a learnerorclientin achieving a

specificpersonalorprofessionalgoalbyprovidingtrainingand

guidance. The learner is sometimes called a coachee.

Occasionally, coaching may mean an informal relationship

betweentwopeople,ofwhom onehasmoreexperienceand

expertisethantheotherandoffersadviceandguidanceasthe

latterlearns;butcoachingdiffersfrom mentoring infocusingon

specifictasksorobjectives,asopposedtomoregeneralgoals

oroveralldevelopment.Thatthecoachinginstitutesarerunning

without the adequate infrastructure, resources,

misrepresentations regarding results and achievements,

exorbitantfees,unqualified teachers/ assistants and in a

unorganizedandarbitrarymanner.



7.Thatthecoachinginstitutesareincreasingatarapidpace

and there is no direct or indirect control over the

mushroomingoftheprivatecoachinginstitutesinstateslike

Delhi,Gujrat,Mumbai& Pune and to mention few over

crowded area where the situation has gone beyond the

controlofstatelikeinDelhiinMukherjeeNagar,Laxminagar,

PreetViharetc.

8.Thataccordingtoastudyconductedin2015,GlobalIndustry

Analysts,theglobalprivatetutoringmarketisprojectedto

surpass$102.8billionby2019.GIAfiguresstatethatUnited

States,Europe,andAsia-Pacific(notablyHongKong,Japan,

Singapore,SouthKorea,andChina)areresponsibleformore

than90% oftheglobalprivatetutoringmarketandmost

importantlySouthKoreaaloneisgoingtoreach$19.5billion-

roughly20%oftheentiremarket.Inaddition,Indiaisleading

thewayinonlinetutoringbyofferingprofessionallinguistic

andacademiccoaching’s.

9. Thatfewdaysback,therewastoomuchnoiseaboutDelhi

Universitycut-offdemandingafullscoreof100%thatwiththe

increaseincompetitionandnumberofstudentsthequalityof

oureducationbystateisdecliningconstantly.Someridiculed

thepopulation,someblameditoncompetition.Astheworldis

comingcloser,theneedtobebetterthantherestistouching

thesky.AccordingtoASSOCHAM'ssurvey,awhoppingnumber

ofcloseto87%ofprimaryschoolchildrenandupto95%ofthe

highersecondaryattendprivatecoachingclasses.

MostoftheseclassesruninmetroslikeNew Delhi,Mumbai,

Kolkata,Hyderabad,Bangalore,andChennaiforcivilservices,

law,C.A.or medicalcoaching urban towns like Jaipur,

ChandigarhandKotaforengineering,PuneforDesigningor



Managementetc.Thatitisnotsurprisingtoknow thatthe

proportionsofkidsrelyingontuitionshaveincreasedby100%

andinbetween2006to2013,secondaryschoolenrollments

havealsogoneupby92%.

With the increasing peerpressure,majorityofparents are

forcedtorelyonprivatetuitionsforinadditiontoattending

classesinschool.Over86% ofparentsthinkthattheyareill-

equippedorlacktimetoteachtheirchildrenontheirownand

here's where coaching classes come handy according to

variousreportsandnewspapercuttings.Thestatisticsreveal

thatthemiddle-classparentshavebeenspending1/3rdoftheir

monthlyontheirwards'privatetuitions.

Amidstthegeneralsupportwithschooleducation,youngsters

are also engaging with coaching centers forcompetitive

entranceexaminationsforprofessionalcoursesorgovernment

exams.However,itdoesnotmeanthatpeople'sdisposable

incomes have risen orthe coaching centers have become

affordable.Itisjustthedemandandsupplyforcesthatare

working.

Theideaisclearthatthenumberofclasseshaveincreasedrise

tremendously,andthisinturnhasbeenpromotingtheculture

ofoutstationstudentssettlingattheseeducationalhubs.Over

fiveLakhsofprivatetutorsareactiveinDelhi-NCRcurrentlyand

withcompetitionforincreasedadmissionintakeintothebest

collegesintensifying,thedemandforprivatetuitionisrising

continuously.

Thesurveyfurtherrevealsthatmanyofthebestteachersof

reputedschoolsandcollegeshavelefttheirjobsandtakenup

privatecoaching;forthesimplereasonthattherethemonthly

incomeofgoodtutorsisequaltotheannualsalariesofschool

teachers.

TheprivatetutorschargeanythingbetweenRs1,000andRs



4,000perhourperstudentonone-to-onebasis,whilegroup

tuition costs Rs 1,000 to Rs 6,000 permonth.The survey

revealedanestimateof78percentofparentsspendRs1,000

to3,000/-permonthontuitionforaprimarywardandaboveRs.

5000forthetuitionofsecondarylevelchildrens.

10.Thatfactorsbehindtheriseincoachinginstitute;

-Exam Anxiety-Theexam phobiaisamajorattributorfor

enrollingincoachingclassesasitisseenasthemostcommon

solutionamongstchildrenwhowanttoexcelacademically.

-ExtraPush-Eventhebestofthebeststudentshaveroom for

improvement,keeping this thought in mind even school

teacherssometimesrecommendclassesastheyhavelittle

timeforindividualattention.

-Asignofcaliber-Signingupfortuitiontoscorehighergrades

isalsoseenasasignalofhigh-intellectthesedays,it’sa

matterofpridenowdays.

Itisnotanastonishingfactanymorethatprivatetutorialsare

expandingatanalarmingrateinthetier-2and3citiesasmore

andmoresetofparentsarespendingstaggeringchunksof

theirincomesonit.Thebusinessisnotonlybooming,itis

pickingupataveryhighprofitability.However,privatetutoring

furtherdisadvantageschildrenfrom lowerfamilyincomesand

servestheneedsofonlythose,whosepocketscanmintmoney.

11.ThatpriortofillingofthisPublicinterestlitigationInaknee-

jerkreactiontothemassivefireincidentinSuraton24.05.2019

where22studentswerekilledinfiretragedywherefirebroke

outin premises where coaching classes were conducted

withoutanydueprocedureorlegality,municipalcorporations

acrossAhmedabadandVadodaraissuedorderstocloseall

coachingcentresinthesecitiestillfurtherorders,whileRajkot



civicbodywentastepfurtheranddirecteditsofficialstoseal

allsuch premiseswherefire-fighting equipmentwasnotin

place.TheGandhinagaradministration,meanwhile,willbegin

inspectionofallcoachingcentresandlibrarieson25.05.2019.

Thataftersuchincidentswherelifeofstudentsarereducedto

ashes,thestateanditsmachineriescomeintoactionagainst

suchviolationsoflocalbuildingbye-laws,fire-safetynormsetc.

12.Thattheseinstitutescomeunderthepurview ofstateas

definedunderArticle12oftheconstitutionofIndia,thecriteria

ofpublicimportanceandpublicdutyisperformedbythese

organizationsandinstituteswhileusingtheresourcesofthe

stateandforthisreasonitiscoveredunderthedefinitionof

State and strictaction should be initiated againstthese

institutes violating localbuilding bye-laws ofthe state and

safetynorms.InMohiniJain’scase;

Hon’bleCourtsaid;“thatstatemusthavearesponsibilityto

dischargeitsdutyofprovidingeducationalinstitutionsinall

placesofthestate’sterritorytoeducateallitscitizen”andalso

courtorderedthatstatemustadministratetheproperproviding

ofeducationalinstitutions byitselforbygiving to private

educationinstitutionstoeducateitscitizens.Andalsoifthe

privateinstitutionschargecapitationfeethenitisconsidered

asaviolationofarticle14.Asper2015researchIndiaoccupies

92ndpositioninamong142countries.Eventhesmallnations

aremaintaining a propereducationalsystem,tillnow India

tryingtoreachitsproperprovidingofeducation.

13.ThatRightToEducation-Article21(A):

This article says state shallprovide free and compulsory

educationtoallchildrenoftheageofsixtofourteenyears.In

Shyam sundarcaseCourttellsthatthegovernmentinstitutions

forbeingreluctantwiththeenforcementofArticle45andheld

thateverychildwhoisdeprivedoftheright,Courtcanissuethe



writagainsttheappropriateauthorityfortheenforcementof

theirdeprivedrightsandtellsthat“rightofachildshouldnotbe

restrictedonlytofreeandcompulsoryeducation,butshouldbe

extendedtohavequalityeducationwithoutanydiscrimination

onthegroundoftheireconomic,socialandculturalrightto

education.

InJ.P.Unnikrishnan’scaseAIR1993SCR(1)594

TheadministrationactivitiesineducationaldepartmentinIndia

wasnotmuch active.Itmustbe developed bythe proper

planningbytheexecutives.Thoughitwasplanneditdoesnot

exercise it properly, due to the corrupted hands in

administrationlevel.Thissituationmustbedesertedto the

developmentofIndiaineducationsystem.

14.Thattheboard/committeemaybeconstitutedforregulation

of private coaching centers and for matters connected

therewithliketoprovideforthecontrolandregulationofprivate

coachinginstitutesoftheStateforprovidingbetteracademic

supportinpreparationofdifferentcompetitiveexaminations

andcurriculum andadmissionintospecializedinstitutionsetc

andfewpointstobetakenintoconsideration;

a)Recognitiontobegiventotheseinstituteswhichcomplywith

theprescribednormsofthestate;

b)Regularizationoffeestructurefordifferentcourses.

c)Minimum qualificationofteachers

d)PhysicalInfrastructure–

(1)Withinthebasicstructureofthecoachinginstitute,minimum

onesq.meter.areashouldbeforeachstudent.

(2)Otherfacilities–Underthis,thefollowingfacilitiesshallbe

madeavailablebyeverycoachinginstitute:-

(i)Sufficientfurniture(bench/desketc.);

(ii)Sufficientlightingarrangement(electrification);



(iii)Facilityofdrinkingwater;

(iv)Facilityoftoilets;

(v)Facilityofsanitationandcleanliness;

(vi)Arrangementforfireextinguisher;

(vii)medicaltreatmentfacility;

(viii)Facilityofparkingofcycles/vehicles;

e)Lecturerandstudentratio;

Questionoflaw;

1.Whethertheprivatecoachinginstitutes/organizationsperform

the public function as stated under Article 12 of the

ConstitutionofIndia?

2.Whetherdirectioncanbemadetotheconcernedministryfor

formulationofpolicyonthissubjectmatter?

3.Whetherthereisviolationofbasicfundamentalrightsbythe

coachinginstitutesornot?

GROUNDS;

1.Educationisafundamentalhumanrightandessentialforthe

exercise ofallotherhuman rights.Itpromotes individual

freedom andempowermentandyieldsimportantdevelopment



benefits.Yetmillionsofchildrenandadultsremaindeprivedof

educationalopportunities,manyasaresultofpovertyand

henceitisthestateresponsibilitytoensurethatanyinstitute

or organization involved in imparting education is being

governedbythestateorbodyandensuredthatbasicsafety

measureshavebeenadopted.

2.Therighttoeducationalsoincludesaresponsibilitytoprovide

basic education forindividuals who have notcompleted

primaryeducation.Inadditiontotheseaccesstoeducation

provisions,therighttoeducationencompassestheobligation

toruleoutdiscriminationatalllevelsoftheeducationalsystem,

to setminimum standards and to improve the qualityof

education.

3.Constitutionalrightofsafety:everypersonhasaconstitutional

righttosafetyandthisrightisnotburiedinsomeobscure

constitutionalamendment;itisfoundinArticle21,Article19

readwiththepreambleoftheconstitutionofIndia.

4.Principalofabsoluteliability;Accordingtotheruleofabsolute

liability,ifanypersonisengagedinaninherentlydangerousor

hazardousactivity,andifanyharm iscausedtoanypersondue

to any accidentwhich occurred during carrying outsuch

inherentlydangerousandhazardousactivity,thentheperson

whoiscarryingoutsuchactivitywillbeheldabsolutelyliable.

The exception to the strictliability rule also wouldn’tbe

considered.Therulelaiddowninthecaseof MC Mehtav

UOI wasalsofollowedbytheSupremeCourtwhiledecidingthe

caseofBhopalGasTragedycase.Toensurethatvictimsof

suchaccidentsgetquickreliefthroughinsurance,theIndian

LegislaturepassedthePublicLiabilityInsuranceActintheyear

1991.



5.‘DoctrineofParenspatriae’:TheStateregardedasasovereign;

thestateinitscapacityasproviderofprotectiontothose

unabletocareforthemselves.Itisstatedthat parenspatriae is

the inherentpowerand authority ofa State to provide

protectiontothepersonandpropertyofpersons nonSuijuris,

suchasminor,insane,andincompetentpersons. Also“The

Statehasalegitimateinterestunderits parenspatriae powers

inprovidingcaretoitscitizenswhoareunabletocarefor

themselves.” The Directive Principles as well as the

FundamentalRights enshrined in ourConstitution make it

imperativefortheStatetosecuretoallitscitizenstherights

guaranteedbytheConstitutionandwherethecitizensarenot

inapositiontoasserttheserights,theStatecomesintopicture

andprotectstherightsofsuchCitizens.

6.Thatthe definition in Article 12 is onlyforthe purpose of

applicationoftheprovisionscontainedin PartIII.Hence,even

thoughabodyofpersonsmaynotconstitute‘State’withinthe

instantdefinition,awritunder Article226 maylieagainstiton

non-constitutionalgroundsorongroundsofcontraventionof

someprovisionoftheConstitutionoutsidePartIII,e.g.,where

suchbodyhasapublicdutytoperform orwhereitsactsare

supportedbytheStateorpublicofficials.In UjjainBaiv.State

ofU.P,theSupremeCourtobservedthat Article12 windsup

thelistofauthoritiesfallingwithinthedefinitionbyreferringto

“otherauthorities”withintheterritoryofIndiawhichcannot,

obviously, be read as ejusdem generis with either the

GovernmentortheLegislatureorLocalauthorities.Theword

“State”isofwideamplitudeandcapableofcomprehending

everyauthoritycreatedunderthestatuteandfunctioningwithin

theterritoryofIndia.Thereisnocharacterizationofthenature

ofauthority setup undera statute forthe purpose of

administeringlawsenactedbytheParliamentorbytheState

includingthosevestedwiththedutytomakedecisionsinorder

toimplementthoselaws.



Thepreponderantconsiderationsforpronouncinganentityas

aStateagencyorinstrumentalityare:

 financialresourcesofthestatebeingtheChieffinding

source;

 thefunctionalcharacterbeinggovernmentalinessence;

 plenarycontrolresidingingovernment;priorhistoryof

the same activity having been carried on by the

governmentandmadeovertothenewbody;

 someelementofauthorityorcommand.Whetherthe

legalpersonisacorporationcreatedbyastatute,as

distinguishedfrom underastatute,isnotanimportant

criterionalthoughitmaybeanindicium

PRAYER

Intheabovepremises,itisprayedthatthisHon'bleCourtmay

bepleased:

(i) Toissueawritofmandamusoranyotherappropriatewritto

therespondentstoregularizetheprivatecoachinginstitutes;

(ii) Toprotectthefundamentalrightofthestudentsbyframinga

guidelineorpassingthedirectiontotheconcerneddepartment

tolookafterthesafetymeasuresneedstobeadoptedbythese

coachinginstitutes;

(iii) To regularize the private coaching institute by regulation/

schemeforprivatecoachinginstitutesandminimum standards

foroperationofsuchinstitutes;



Ortopasssuchotherordersandfurtherordersasmaybe

deemednecessaryonthefactsandinthecircumstancesofthe

case.Forsuchactofkindness,thepetitionershallasinduty

bound,everpray.

Petitioner

(InPerson)

PAWANPrakashPathak

ChamberNo.462

DelhiHighCourt

8600545332

BEFORETHEHON’BLESUPREMECOURTOFINDIA,

ATNEW DELHI

PUBLICINTERESTLITIGATION

CIVILWRITPETITIONNO. OF2019

IntheMatterof;

PawanPrakashPathak ...Petitioner

Versus

UnionofIndia&ors. ...Respondent

AFFIDAVIT

I,PawanPrakashPathak,aged26Years,s/oChandraPrakash
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Pathak,R/o 231 1st floorAshram,New Delhi-14,do hereby

solemnlyaffirm asunder:

1.Iam thePetitioner/applicantintheabovementionedPetition

andfamiliarwiththefactsandcircumstancesofthecaseand

competenttoswearthisAffidavit.

2.IstatethatthecontentsofthepresentwritPetitionfrom

PageNo.to ,andparaNo.to andSynopsis&ListofDates

and events from Page No. to and events and allthe

informationfilledtherein,arereadovertomeandaretrueand

correcttothebestofmyknowledgeandbeliefandwhichI

believetobetrueandcorrectandnothingmaterialhasbeen

concealedtherefrom.

3.IfurtherstatethatalltheAnnexurei.eA1 bearingpage

numberfrom ____to____tothePetitionaretruecopiesoftheir

respectiveoriginals.

4.IfurtherthatIhavenotfiledanysimilarpetitionbeforethis

Hon’bleCourtoranyCourtofIndia.

5.IfurtherstatethatIhavenopersonalgain,privatemotiveor

obliquereasoninfillingtheinstantpublicinterestlitigation.

6.Ifurtherstatethatthepetitionerhasnopendinglitigationof

anynatureagainsthim norhaveanyprivateinterestinthe

issuesinvolvedinthePIL.

Deponent
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Verification

VerifiedatNewDelhionthis_____________thatthecontentsof

theaboveaffidavitaretrueandcorrecttomyknowledge,no

partofitisfalseandnothingmaterialhasbeenconcealedthere

from.

Deponent

BEFORETHEHON’BLESUPREMECOURTOFINDIA,

ATNEW DELHI

PUBLICINTERESTLITIGATION

CIVILWRITPETITIONNO. OF2019

IntheMatterof;

PawanPrakashPathak ...Petitioner

Versus

UnionofIndia&ors. ...Respondent

Applicationforpermissiontoappear&argueinperson.

To

TheHon’bleChiefJusticeofIndiaandHisLordship's

CompanionJusticesoftheSupremeCourtofIndia.

Mostrespectfullyshoweth;



1.Thattheaboveapplicationseekingpermissiontoappear

andarguehasbeenfilledbythepetitionerinperson

seeking issuanceofwritofmandamusoranyother

appropriatewrittobeissuedagainsttherespondentsfor

regularizingtheprivatecoachinginstitutes.

2.Thattheinstantwritpetitionisfilledbythepetitioner

andseekspermissiontoappearandarguetheinstant

matterinpersonandforthesametheinstantapplication

hasbeenfilled.Thatthepetitioneriswellawareofthe

facts and circumstances ofthe case and being a

practicing advocate enrolled with DelhiBarCounsel

having enrolmentno.D/6911/2017.Itis respectfully

submitted thatthe petitionerdoes notrequire any

assistancefrom theAdvocateonrecordoranyother

advocate.

Prayer;

Itistherefore,mosthumblyandrespectfullyprayedthat

the;

a)Allow theinstantapplicationofthepetitioner,bymay

grantingthepermissiontoappearandarguetheinstant

writpetition

b)Oranyotherorder,directionwhichthisHon’bleCourt

maydeem fitintheinterestofjustice,equityandgood

conscience.



Filledinperson

Adv.Pawan

ChamberNo.462,

DelhiHighCourt

8600545332

BEFORETHEHON’BLESUPREMECOURTOFINDIA,

ATNEW DELHI

PUBLICINTERESTLITIGATION

CIVILWRITPETITIONNO. OF2019

IntheMatterof;

PawanPrakashPathak ...Petitioner

Versus

UnionofIndia&ors. ...Respondent

ApplicationforInterim Relief
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TO

HON’BLETHECHIEFJUSTICEAND

HISHON’BLECOMPANIONJUSTICESOF

THEHON’BLESUPREMECOURTOFINDIA

THE HUMBLE PETITION OF THE PETITIONER

ABOVENAMED–

MOSTRESPECTFULLYSHEWETH:

1.ThePetitionerhasfiledtheabovewritpetitioninwide

publicinterest.

2.The Petitioners have stated the relevant facts

elaboratelyintheWritPetition.Forthesakeofbrevity,

thesamearenotrepeatedinthepresentapplication.

ThePetitionershowevercraveleavetorefertoandrely

onthesameatthetimeofthehearingofthepresent

applicationasifthesameformedpartofthepresent

application.

3.Thatinthewakeoftherecentsurattragedywherefire

inthecoachinginstituteclaimedlifeof22students,

which raises the serious concern over the state

machineryagainstthe safetyofthe students taking

private coaching from ungoverned institutes and

organization,anditisduetothefailureofthestate

machinery that private coaching institutes have

mushroomedineverystateandthereinnolaworstate

bodytogovernthesecoachinginstitutesandsameis

beingrunasaprofiteeringbusinessunit.

4.ThePetitionerhasaprimafaciecaseandthepurpose

of filing the present petition is to secure safe

environmentforthestudentstaking privatecoaching

institutesthroughouttheIndia.



PRAYER

Itis,therefore,mostrespectfullyprayedthatpending

finalorders this Hon’ble Court may graciously be

pleasedto:

(i) TograntInterim reliefbydirectingtherespondentsto

take immediate step to secure the rightto life of

studentsbycarryingouttheinitialdriveagainstsuch

instituteswherethebasicsafetylawsandbuildingbye-

lawsareviolatedandtotakepropermeasureagainst

same.

(ii) Passanyotherorfurtherorders,asthisHon’bleCourt

maydeem fitandproperinthecircumstancesofthe

case.

Through

Adv.Pawan
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DelhiHighCourt
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